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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

f original Application No.396/2001.

Date of Order i This the 16th.Day of August, 2002.

THE HON'*BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER. ¢

Shri Clement Shangma

Retd . Youth Coordinator

Nehru Yuba Kendra, Tura

West Garo Hills

Meghalaya - 794 002. . e o e o Applicant.

By advocate Mr.Adil ahmed.
- Versuys =

1. The Union of India represented by

the Secretary to the Government of India
i Ministry of Human Resources Development
i (Department of Youth Affairs & Sports)
New Delhi. '

; 2. The Director General

i Nehru Yuba Kendra Sangathan

f Department of Youth aAffairs & Sports
Ministry of Human Resource Develcpment
Government of India

J.N.Stadium, New Delhi.

3. The Government cf Meghalaya
Represented by the the Chief Secretary
Government of Meghalaya
Shillonge. P T T T T

!
|
|
% 4. Nehru Yuba Kendra, Tura e o . « Respondents.
\

- wmas Gem  ame me

SHARMA KoK« (ADMNMEMBER ) ¢

This is an application under section 19 of the
Administrative Tribunals Act, 1985 praying for pefi-payment
of pensionery benefits due to the applicant w.e.f. 31.12.

1990. The applicant has claimed interest @ 18% on the

amoynt due to hime

1. The applicant joined as Assistant Relief Reha-
bilitation Officer under the Government of Meghalaya in
the pay scale of R.225-600/~ on 22.5.1971. After closing
do;%fhis office in November, 1972, the applicant‘was ree

| appointed as Inspector of Border Trade on 3.11.1972 under

the Department of Home and Passport, Government of Megha-
laya. He served there till 30.5.1973. On 23.5.1973 the

\(,\VKJK\Aﬁzf\j7o contd./2
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applicant was appointed as Ycuth Ccordinator, Nehru Yuva
Kendra, Tnaﬁ, Garo Hills, Meghalaya which comes under the
control og\éagédﬂ%esources Development, Department of
Youth Affagfs & Sports, Govt, of India..The;applicant had
been rendering eontinuous service under Nehru Yuva Kendra
Tura, Garo Hills w.e.f. 1.6.,1973. The Welfare assocciation

of the Youth Coordinatar cf the Nehru Yuva Kendra approa=

ched the principal Bench of C.A.T., New Delhi for permanemt

absorption of their services as Central Govt. employees.

The Unicn of India filed an S.L.P. against the order of
Principal Bench. The said S.L.P. was ultimately dismissed.
The appiicant took retirement from Govt. of India service

on 31.12,1990f The applicant applied for pensionery benefits
due to him. The gpplicant has not been paid:the pensionery
benefits on the ground that _his service with Meghalaya

Govt. remained unverifiéd. Hence this applicatione.

2 Heard Mr .a.ahmed, 1éarned counsel for the appli-~
cant and also Mr.B.C.Pathak, learned Addl.C.G.S8.C. for the
respondents. Though numerous opportunities were given to

the respondents; no written statement was filed either by
respondent No.2 i.e. The Director General, Nehru Yuva Kendra
Sangathan, Deptt. of Youth Affairs & Sports, Ministry of
Human Resources Development, Govt. of India, New Delhi and
respcndent No.4 i.e. Nehru Yava Kendra, Tu?a and also res=-
pbndent No.3 i.e. Government of Meghalaya. Mr.B.C.Pathak,
Addl.C.G.S5.C. submitted that he had made attempts to obtain
instruction from the respondentse. In this regard, he referred
to his letter dated 15.11.2001 to the Secretary, Govt. of
India, Ministry of Human Resocurces Development, Deptt. of
Yourth Affairs & Sports, New Delhi and his letter dated
22.3.2002 tc the Nehru Yuva Kendra, Tura, West Garo Hills,
Tura - 794 002, Mehhalaya. However, he has not got any

response in the matter.

i ;

Contd./3
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3. I have perused the application as well as the
documents filed with the applicatiocn. The undisputed fact
is that the:applicant was an employee of the Nehru Yuva
Kendra Sangathan who 'retired on 31.12.1990. The applicant
has not been paid even provisional pension even though
directed by the Tribunal by order dated 20.3.2002. The
applicant was Central Govt. employee:.and the post held by
him was pensionable. as the respondents héve not filed the
written statement, it is difficult to dispose of the appli-~

cation cn merit. At the same time the fact that the appli-~

Cant retired on 31.12.1990 and has not been paid pensionery

benefits so far cannot be ignored. It would be in the inte-

rest of justice, if a direction is issued to the respendents

*

to dispose of the pension matter of the applicant. Accordingly%

the respondents are directed to dispose of the pension
matter of the applicant as per law within a period of two
months from the date of receipt of the order. A copy of

the Criginal Application filed by the applicant may also be
sent to the respondents along with the order. The respondents
are alsc directed to pay interest gas per applicable rate to
the applicant as per rules on the amcunt from the due date

of pensionery benefits,
The application is treated as allowed.

There shall , however, be no order as to costs.

. e
{ Ko Ko SHARMA )
ADMINISTRATIVE MEMBER
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Shri Clement Shangma
Retd. Youth Coordinator
® Nehru Yuba Kendra, Tura,
West Garo Hills,
‘Meghalaya - 794002 eesssApplicant
- , ' - versus -

1, The Union of India represehted by .
The Secretary to the Government of India,
Ministry fo Human iResour_ces Development,
(Department of Youth Affairs & Sporté),
New Delhi,

}‘The Director General, v

5\0 Nehru Yuva Kendra Sangathan,
Department of Youth Affairs & Sports,
Ministry of Human Resource Development,
Government of India, '
J.N. Stadium, New Delhi.

3. The Government of Meghalaya, represented by
The Chief Secretary, _
Government of Meghalaya,
Shillong. '

...‘.,Respondents
J’:‘\ . -~ ~A <My i |
o i
b Fudeocdin t N n e
» -y ' Mp.
Onche dJQ/Qé/b/@?— b M Contd/—ceeeereees

e



i

-2 -

- DETATLS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This instant application is made against Non-payment of
Pension, Leave Salary, Gratuity and other pensionary benefits
to the app]icant who was retired from service of the Respondent
No.l' w.e.f. 31.12.1990 and with a prayer for payment of pension
and other pensionary benefits with 18% interest from the date

of his retirement from service.

2. JURISDICTION OF THE TRIBUNAL:

The applicant delcares that the subject matter of the
instant application is within the jurisdiction of the Hon'ble

Tribunal.

3. LIMITATION:

The applicant further declares that the application is within
limitation period preécribed under Section 21 of the Administrative

Tribunals Act, 1985,

4, FACTS OF THE CASE:

Facts of the case in brief are given below:-

4,1 That YOur humble applicant is a citizen of India and as
such he is entitled to all the rights and privileges and protection
granted by the Constitution of India. He is now aged about 69

years,

4,2 That your applicant begs to state that he was appointed

as Assistant Relief and Rehabilitation Officer on 22.5.1971 under

Contd/-.........u
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" the Government of ‘Meghalaya in the Pay Scale of Rs.225-600

p.m. plus other . allowances as ad miésible under the Rules, He
served as Assistant Relief and Rehabilitation Officer, West Garo
Hills from May 1971 to November 1972. After closing down of

all Relief Camps of Bangladesh in India, your applicant was

reappointed as Inspector of Border Trade on 3.11.1972 under the |

Department - of Home and Passport, Government of Meghalaya.

He served there till 30.5.1.973. Then he was again selected as

_Youth Coordinator on 23.5.1973 on vdeputat'Lon from State

Government to the Central Government. He was appointed asb

Youth Coordinator of Nehru 'Y uvak Kendra, Tura, Garo Hills,

Meghalaya. Accordingly he was released by the Meghalaya

Government on 1.6.1973 "to join in his post under the. Central
vaern ment. |

Annexure-A is the  photocopy of the aﬁpoin_t ment 1etter

- of the applicant as Assistant Relief and R ehabilitation

Ofﬁcer' dated 22.5.1971.

Annexure-B is the photocopy of the appointment letter
of _the applicant as Inspector of Border Trade dated

3.11.1972. -

Annexure-C is the photocopy of the appointinent letter

dated 23.5.1973 of the applicant as Youth Coordinator,
Nehru Yuvak Kendra at Tura under the Central Government

on deputation.

Annexure-D is the photocopy of the release order of the
applicant from Meghalaya Government by the Deputy

Com missioner, Garo Hills, Tura.

4.3 That your applicant begs to state that the President of

India vide his Notification No.F.4-37/72-YSI(3) dated 7th July

1973 appointed him as Youth Coordjhator in Nehru Yuvak Kendra,

Contd/—eeeeeees
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Tura w.e.f. 1.6.1973 under the Ministry of Fducation and Social

Welfare, Government of India.

- Annexure-E is the photocopy of the Notification No.F.4~

37/72-YSI(3) dated 7th July 1973.

4,4, That your applicant begs to state that the Respondeﬁt
No.l extended the service of the applicant as Youth Cobrdinatof
of the Nehru Yuva Kendra upto 30.6.1987 vide their letter No.A

11011/13/83-N.S.Y.I/Y.S.I dated 24.3.1987.

Annexure-F is the photocopy of the letter No.A 11011/13/

'83-N.S.Y.I/Y.S.L dated 24.3.1987.

4.5, That your applicant begs to state that the post of Border

-Trade Inspectdr under the Government of Meghalaya was abolished

vide their letter No.H.P.T.93/72/109 dated Shillong 3rd September

1973,

' .Annexu.re‘—G is the photocopy of the ‘letter No.H.P.T.93/72/
109 dated vShJ']long the 3rd Se“ptember‘1973.

4.6. That your applicant begs fo state that the Welfare
Associaﬁon of the Youth Coordinator éf the Nehru Yauva Kendra
filed an Original Appﬁcaﬁon ' before the Hon'ble CentraL.L’
Ad miistrative Tribunal, Principal Bench, New Delhi for perménent
absorption “ of their ser\:'—i;; as Central Government employees.
After hearing the case the Hon'ble ‘Tribunal directed the
respondents fhat all .the Youth Coordinator of Nehru Yuva Kendra

J———
who have served on deputation for five years or more, must be

——

éb'sorbed as Central Government Employees with all benefits of

Central Pay and Allowances- and Retirement benefits. However,

the Union of India filed an appeal béfore the Hon'ble Supreme
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Court of Tndia vide SLP- No.9401-07/1989 dated 10.7.1989. In the

meantime your applicant superannuated from his service as Youth:
T

Coordinator, Nehru Yuva Kendra, Tura, Meghalaya w.e.f. 31_.12.1990'

(AN) vide letter No.A 19011/66/79-NSY~-1 dated 31.12.1990 issued
by the Ofﬂce of the Respondent No.l. In this letter it has been
mentLoned by the Respondent No.l that the Pension and Pensmnary

benefits of your applicant will be subject to the outcome of the |

SLP N0.9401-07/1989 dated 10.7.1989 pending beFore mpreme

) ourt.

Annexure-H is the photocopy of the letter No.19011/66/79-

NSY-1 dated 31.12.1990.

4,7, - That your applicant begs to state that the Hon'ble Supreme
Court upheld the judgment of ‘passed by the H_on'ble Central
Ad ministrative ‘Tribunal, Principal Bench, New Delhi. After that
the Respondent No.l vide their letter No.F.No.A.19011/66/79-YS.1
dated 15th April 1996 forwarded a set of forms for claiming
pension etc. to the applicant, In this letter it has also been stated

that the Service Book of the applicant is not available before

- the Respondent No.l as such your ‘applicant was requested to

arrange the Service Book from his Parent Department -and to

be sent to the Respondent No,l, -Accordingly, your applicant

'requested before the Respondent No.3 the Government of

Meghalaya to send his Service Book to Respondent No.l. ‘In the
meantime, the Nehru Yuva Kendra Sangathan vice their " Ref.
No.NYKS/Admn/97/657 dated 18.3.1997 informed the applicant

that unless ﬁe Service Book of. the applicant is not received

by them, it would not be possible for them to process the pension

documents of the applicant. The "Parent Department ?f “the
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applicant, i.e. Government of Meghalaya (Border Trade) informed
him vide their letter dated 9.5.1997 thét they are not dealing
with any; establishment matter, its function is only to issue
No Objection Certificate to local Exporters and other A]]ied
Subject. The Cornimissioner and Secretary, Border Aréas
Developrﬁent (Govefnmént 'of Meghalaya) vide_ his personal letter
addressed to the Additional Chief Secretary I/c Home (Passport
and Jail) _Department,‘ Meghalaya, Shillong also requested for

early settlement of the applicant's case. But, till today the

. Government of Meghalaya did not forward the relevant

&

documents to the Répondent No.1 for early settlement of the

applicant's P.ensi.onar'y Benefits,

-Annexure-I is the photocopy of the letter dated
15.4.,1996 issued by the Office of the Respondent

No.l to the applicant.

Annexure-J is the photocopy of Ref:NYKS/Admn./97/

657 dated 18,3.1997,

Annexure-XK is the photocopy of the Iletter dated

9.5.1997.

'Annexure-L is the photocopy of the Iletter dated

'12.7.1999.

4.8, That your applicant begs to state that till today

the Respondents have not taken any steps for payment of pension

and gratuity and other pensionary benefits to the applicant. '

The family members of the applicant are suffering from acute
financial hardships. The applicant is suffering from old age
ailments and he is a very 'poorvperson to afford the medical

expenses. Neither he has any other source of income nor

C Ontd/—-.........
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cultivable agricultural land to support his family.

4.9, - That your applicant begs to state that for the last
10 (ten) years he has taken loans from his relatives and friends
to survive h1s family membérs. Now the sitﬁét'Lon has been
further deteriorated due to non-payment of earlier loans by#
the applicant no—Body .wan,ts to give him further monetar& help.
Day by day, it is becoming very difficult for the applicant

and his .family members to survive in this world due to acute

financial harships. As such finding no other alternative he has

been compelled to approach this Hon'ble Tribunal for seeking

justice in this matter and also for early and im mediate payment

of pension with 187 interest from the due date.

4,10, . That your applicant submits that he is running from
pillar to ﬁost for getting his legitimate pensionéry benefits

but til today the respondents have not taken any sy m pathetic

view in this matter.

4,11, That in view of the facts and circumstances it is

a fit case for interference by the Hon'ble Tribunal to save

the entire family members of the applicant from starvation.

4,12, That this application is filed bonafide and for the

interest of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1. For that, the action of the Respondents for not
paying the pension to the applicant is illegal, arbitrary, malafide

COth/—....u..



and violative of the principles of natural justice.

5.2, For that, the Respondents have deprived the applicant
from his legitimate claim of pension and as such ‘the act ‘of

the Reépondents is not maintainable in the eye of law,

5.3. For that, the Respondents have violated the
fundamental rights of the applicant and as such the action
of the Respondents is illegal, malafide with an ulterior motive

behind. '

5.4. For that, the applicant's case is a genuine and also

need a sympathetic consideration of the matter by the

Respondents and the Respondents cannot deny it.,

5.5. For that, in any view of the matter the action of
the Respondents are not sustainable and hence the same is

liable to be set aside and quashed.

The applicant craves leave of this Hon'ble Tribunal
to advance further grounds at the time of hearing of this instant

application.

6. - DETAILS OF REMEDIES EXHAUSTED:

1

That there is no other alternative and efficacious
remedy available to the applicant except invoking the jurisdiction
of the Hon'ble Tribunal under Section 19 of the Administrative

Tribunals Act, 1985.

COIltd/—..n..... '



7. MATTERS NOT PREVIOUSLY FILED OR PENDING

IN ANY OTHER COURT

That the applicant further declares that he has not

- filed any Application, Writ Petition or Suit in respect of the

subject matter of the instant application before any other Court,
Authority, nor any such Application, Writ Petition or Suit is

pending before any of them,

8. RELIEF SOUGHT FOR:

Under the facts and circumstance stated above the
applicant most respectfully prayed that your Lordship may be

pleased to admit this application and may call for the records

"of the case, issue rule calling upon the Respondents to show

cause as to why the relief should not be given to the applicant
and after hearing the parties on the cause or causes that may
be shown and 6n perusal of records Your Lordship may be

pleased to grant the following reliefs to the appiicant:

8.1. To direct the Respondents to issue pension and other
pensionary . benefits to the applicant im mediately without any

further delay.

8.2, To direct the Respondents to pay 187 interest on

the pension from due date fill today to the applicant. |
8.3. Cost fo the application.

8.4, To pass any other relief or reliefs to which the

applicant may be entitled and as may be deemed fit and proper

by the Hon'ble Tribunal.

Contd/".-..-onol
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INTERIM ORDER PRAYED-FOR:

Pending disposal of the Original Application the

applicant most respectfully prays for an interim order directing

the Respondents to pay Provisional Pension to the applicant

till his regular Family Pension is issued by the Respondents.

10.

11.

12,

okt

Application is filed through Advocate.

Particulars of LP.O.

LP.0. No. 76 54 5406

Date of issue: || Q. xpo)
Issued from: 6.Po .

Payable At:

LIST OF ENCLOSURES:

As stated above.

... Verification
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VERIFICATION

I, Shri Clement Shangma, Retired Youth Coordinator,

Nehru Yuva 'Kendré, Tura, West Garo Hills, Meghalaya - 794002 V

do hereby solemnly verify that the statements made in
paragraphs ?k f[*/r f:‘;“f;“._@av‘ are true to my knowledge and those
made in Paragré;phs} 7,07 T are being matters .of records
are true to my information derived therefrom which I- ‘:be]ieve
to be true to my legal' advice and I have not suppressed any

material facts.

AND 1 sign this Verification on this 23 day

of Leplember 2001

ofmgrr—

DECLARANT
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(L.j The Superintendent,Coverniment Press,Shillong for auhlinatian °.°

5 et she v
.

of the notification in the next lssue of the Meghalaya Ga;qtteﬂj

{
_and also to furnish this Deparmant. with 20 coples of the . . "i
v nit if ication. - . . e A .

‘ (2.) Thr Accountant General,Agsam Meghalaya and Na?aland.Shillong.'~

i for necesduwy actlon,The dabove named perxrsons huve been appoint

L : against the post of Inspector of Dorder Trade sanctlionad in .

" , thic Department letterNo,HPT.B6/72/9,dated 9.8, 72! foxr a . .

L . ' © perlod of 3 monthg-only with effect gf from the date of enterw

ii héument (1Ve,’ from tha dete of Joining of the Officer) =~ .

‘ .« .. Necessary pay slip may please be issued to the Bfficer on recei

; _ receipt of thelr charge reports and for.a period stipulated in

- “in" the ganctioning ordery &= :° . A i

(3,)  The Chairman,Meghalaya P.S5.C,yShillong,for information and .
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|
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+ (5) The Secretqﬁy-t o the Govt, of Me ghalaya,fﬂeliehf?énd Réhaq i
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NO. DR, 1/205/73 /I 5 Shri Clement Sangmn, Derder Trade |

© Iuapoutel Lz horehy wmelazned with effest fron 146273

(foro noen) 80 as to enahkle him to join to his nev papt @f

appointment,

NJI
Al"-‘ A~

L Deputy Pommiqsianer.
} . ’ L . { . }Iill B’ xur&o !

‘ ﬂ'\-\f
Srlan A

- sl TVee. -

I
—_A pol” .
*emo No, TDR, 1/205/73/’) Dated Tura, tho June, 1973, ™

Copy togw . o ‘13
ls The Chief Becretary to the Govt, of Moghalaya,&hillgug)

2.,The Becretary to the Gmvt, of Meghhhaya, Pora?nnal :'
Departrent, Bhilleong ier favour of approvals .

3. The Accountant General, Aaueﬁ, Meghalaya otg, Bhillongo

|
4 The Treasury Officer, ?uraa 4
/ 6o The Guperintendent of Police, Garo iills, Tura, ' s¥
L Go shei Ll ..o ,J./\am?n\m./ 257, w7v. \u.m; R ;;'. i
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Mew Deilt: the 7th July, 1973.

'NO'I‘TFTCATTON

| P.4.37/72-YSTI(3) The president 1S pleased to appoint the ) ;

" following persons to officiate as Youth Coordinators in the Nehru

Yuvalk rendrdsS on deputatioa purely on udhoc basis with effect

Ponmbe, Ankan areyn nrginst each .

- e e

B.Na, - Fame Proviony pate of Mame of \
desirnation appointment Nehru
na Vouth Yuvalw /

oiflce, S
. Coordind&)r. venara,

1. 8hri Clement Shanpgma Insoector ox L 6.,1973(FN) ,nTURAu‘14 :a;./(
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Government of India Press, ‘
Faridabdd Ak

Copy forwarded for information wo:i- A conv of the charpe asaumption

't .report of the persons pentioned

1, 4,G, concerned, ! ahove 1s enclosed

]

2. Treasury Officer'concerncd, !

\j;/”‘ .0,C,R,, Naw Delhi, -
Ferbons conccrncd
T\c*'.t".-.r m"\"‘“ﬂw\mo nAvianr

g sr, /v, Camn Commundant,
personal files concerned, (}_ _
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f Tho ficcounts 0L f4cor,
Pay und Accounts Ofiioo
' - (anutlon and Sporto: )
- Sh 1.,1,1'1 Dhavon, - ,

Jn fh/_D() ]j _ !

Subjoet:- Melru Yuv, Londras - Extension in the period
of doputatiopn of Youth Coordinators.

6,

T am djloctod to convoy the sanction of tho
President o tho oxtenajon 4in the poriod pof C e
oy tdeputation 4n rospoct of all the Okidting Youth oLt :
Coordinutors of tho Nohru Yuva Kendras upto 30-6-198
1 on tho existing terms and conditions of toputatton,
Tho daputation can bo torminatod oven boforo 30=6-1987
witl DIH,‘l,,iqnjn" any reasons in public interost. ‘
The oxtonsion in deputation is furthor ubjoct o
their paront dopartments agreoing to th'c oxtonsion
jn the period of deputation, No deputation allowance
21l be edistesible boyond the date on which thOY

COVhLQufl ~our yecars of doputabjon.

: Tni" 155u0s wilh tho approval of Soofotary,

L. Denariment of Youth Affairs and 8ports, f B fﬂf . _é
Yourﬂtiﬁ/ L}r; ,.f

KK, K1rty" - ¢

Undor ocrotary to tHe Govt.of India 3

¥ Couy £6r information “and nccossmm/ﬁCtion tos-

Joe Director Ggonoral, NYK Sunrnthan (Room N0¢1019)
J Loddtehra Ggad Luw, Nuw Dolhy,

2. 1) doputationist Youth Cooxd ipstors of the Nehrq

L7
TRTIIIE TTeTTY

Yuva fgndras, They sghould takeo up"Cho matter with ¥
 their paront dopartuonts to convey their approval o, - ?
this Dopartnant 4mmoliatoly. This must be given . . "\ [ L
priority as otherwiso. furiber.gybonsion to- them may " . "
not bo parm)ffcd,_. : , e . %}
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GOVEIHENT G MEdialeYh, = éﬁ
UuLNl Shillong,the '5 qm,c-*mh, T

HOTTRTOATTON

/ - et 93/72/109~ The Services of the {ollowlng Dorder Trade Impcacm
. tors R Lerminated with effect from 30.6.73 Afternoon,

Lo Shied G, A Cajce - Border Trade Inspector,Khasi iHills.
s 25hil J.Pula - e o e o (1) o m s

3¢ Shrd Homonlony KHarlongor= =memmmmmdl)me—-—

b el Jobtt GuallLe ol DOMNGS eme—eoeeo—— R Poy——

5. Sarl Elphon Syiem . -t e om (&I Y —

Godhird Footoot Sinal Lol e e s

7.€ard R.B.Puillip meeeoo e am 1 oo v e e

8.5hri: Crynden 8.08unpma
9.5hrd Mites Zimpma
10L.5hrl Carvncch Mral

Border Trade Inspector,Garo MHills,
.-.--.-—....------.(']n.f‘a--.—»-m -

SRV £ | ) YR
1L, Sbrd Guea Dyan Koch
12.%hrd Dorkupar Dihar

o imnrms mg tos e E]O) e ee oe

_ Begedor Trade Inspector,Jaintia Hills, o
A3e Shrd Poilap v bor ERonpuln e O —ee

e Bhel Paal J.udwlau. s e (1) e {
”Qﬂa’\wﬂ’bo /)‘ ( ;-7 fb . . ‘. -:’ ..‘ |' V
Undey uvnrcthy 1.0 1hu Govt. of Mubhalaya, SN
S kwi awupozt . Jalls Deptt, ‘
/ ’ [T ——

Memo Jlo JETL 9% /72/009(4), dnbed Shulllongthe il,wwﬁuptumber,l973.
. Capy forwarded to - ‘
L. Superdinterdent, Govi.Pross,Mo rholaya,Shillong for publication of the
above notLifculion dn the noxd lomie of ho Hophaloaya Gazetbe. L5 sp ane
coples of the notiflcution may please be supplied to this Deptt, at an
early date. y - v ; 5

C2.The Accouwnbant Genernl,Aas Nograland & Mcuhn]ayu Snlllong fon 1nfcrmﬂn
tion, This has the 1cier ncn %o his letter Mo, Mb/d”%, Ate26,7.730 -

Sanction to the retention of the pogtq from 1.7,73 onwards does not arise:
nC)‘//.

]
PR

3, The Deputy Cummiu,Loncr Khasi I41lls /JTalntia Hills Jowai/&aro Hills,-{

Ture for information. ThiSzlo in coniLnldtion of This Deptte's Mesuage
Ho JIPT, 93/72/80, At.29,6,73, -

»

.%' The Cuuilm“n, hcynaluya Pubtlic Service Cowmlsslon for jnformdtion e 5

LRy A )M\f‘-!a Y. 1)15
CIhe Gee ey 1, o bhey Govhe ol Mephndaya, Hol4ul & Wehab124 bs ton

JJ(pi Lo Lur dotormatlon,

6.-10 the poresons cuncerncd ror anfoimation, ' ’

‘_q ' . By order ete. ‘ :
:);:_440 le\.u /~1"'; Do e , ‘ . h v e T :’ :
f)‘l.u“)f, ” N Y A TR p R 7 )) . i

' N fi ' U}’p‘.lu roUoeretnry Lo lln «uv L Stk {lv&lu\,l Yty
lijen o do T LM Pasoport & Jalls Dcptt.

b / ‘/\ Sy ot
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' GOVERNMEMT OF TNDIA
MINTSTRY OF HUMAM RESOUNCE DEVELOPMEMI
(Demartment of Youth Affairs & Sports)
MNEW DELHI, the 3lst December,1990.
QFFICE ORDER Ao./3a/90
On attaining the 1ge of superannuation 7n 31-12-1990
Shri CLEMENT SHANGMA, Youth Cuordinator, NYK, Tura (Meghalaya)
who has been on deputation to this Deoartment from G-vernment
of Meyhalayl is permitted to retire from Gnvi. service
W.O.f. 31"" 2"'1990 AN) P
2. The rension & mensionary benefits of sShrd Clement,
Shangma will be subject to the outcome of the SLP N5.9401-07/1989
dated 10-7~1989 pending in the Suvnreme Court.
( sSOMIT DASGUPTA )
UMDER SECRTIARY TO THE GOVI. OF INDIA.
Lepy to ¢ -\
o B ! N
~17  Sri Clement Shangma, Youth Coordinator, NYK,Tura
Meghalaya. ‘ -
2.

Pay and Accounts Of€ice (Demtt. of SPORTS) ,Shagtrl
Bh-van, New Delhi. .

3. Directorate of SPORTS & YOUTH AFFAIRS, Govt. of -
Meghalaya, Shillong. K

DG, NYK Sangathan, J.N.Stadium, New Delhi.

5. Yoath Crardinator, Neahza Yuvs Kondra, Tura,
Maghalny4.

- Distk. Mﬁgistrate/Colléctcr, Tura, Mcecghilaya.

: { SOMIT DASSUPTA )
U“DER SECRETARY TO THE GOVIT. OF INDIA.
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F.NO.A,19011/66/79-Y8.1
GOVERNMENT OF INDIA
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF YOUTH AFFAIRS & SPORTS

@ b0oosrcoavacae

NEW OELHX, THE 15TH APRIL, 1996,

To

Shri Clemant Shangma,

Ex=~ Youth Co-ordinatar,
Nehru Yuyya Kendra,

Tura,

C/0 Nehru Yuva Kendra, Tura,
West Garo Hillg,

MEGHALAYA 3 794 002,

SUBJECT Settlement of Pansion,

**.*
SIR,

I an directed to refasr to your letter
ND.NYK/A~I/96—3, detad 15th January, 1996 an
ths subject maentioned sbave and to forwvard a set
of forms for claiming penslon etc. which may
kKindly be Poruward through Nehru Yuya Kendra,
Tura to the undersignad duly completed fop
further necessary action, '

2, From the records avatlabla in the Deptt,,
it is observed that your Ssryice Sook might be
availeble in your Parent Department., You are,
therefore, reguestod to arrenge to forusrd the
s#me to this Department at an early date,

Youre Falthfully,
.0
(/()(UI(/ A

/ Lo R RRAC
V"¢ sanaEEy Dupey )

UNDER SECRETARY TO TIHE GOVT. OF INDIA,

4

. L ) : .
i S o
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/" « NEHRU YUVA KENDRA SANGATHAN

=i ??"\;047 an Aidonomons Body under the

';gtrl WY Td WA T Departmont of Youth Affairs & Sports
T R (AanT 16y Minlstry of Human Rosource Dovolopmont

HIRA B Government of india

Ref. : NYKS/Admn./97/657

Shri Clement Shangma,
Ex- Youth Coordinator,

March 18, 1997

Nchru Yuva Kendra, Tura,

CloN YK-Tura,
West Garo Hills,
Mcghalaya : 794 002,

Subject : Settlement of pension.

Sir,

‘ Siperannuated from the service of the Govt, on 31.12.90
decided. 1 would, therefore

no.F.No.A.1901 1/66/79-YS.1 dated 15th April, 1996 (copy enclosed) with

forms for claiming pension ete. have been forwarded to you for submissi

# therefore, requested kindly to submit the duly filled documentn na well
book, As per Para 11 of the above lette

Youprs faithfully (e
./ / 1,'/\1"\[.

g
; / /'/ 4
Umesh Sahnj
Section Officer (Pers.)

c. o)

/..//"I(l/"'

¥R AT, TR Wit T wf3my, 7 fewft-110002. LN 3379703, 3379904. & : 91-11-3379886. TTH gav ufes )
t Plaza. Indira Gandhi Indoor Stadium, New Delhi:] 10.002. Tel. : 3379703, 3379904. Fax 91-11-3379886. Gram: Yuva Shaki.
email : nyks@giasdlO1.vsnl.net.in
Visit our Internet web site at hf‘rp://www.lndioconnec‘r.com/nyks.htm
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1.D,N0,IRADE,.6/93/170

Dated Shillong, the 9th May, 1997,

LOME (PASSPORT) DEPARTMINT I/D,

L

Subj 3 Placement of parent Departiment Post atc,

Enclosed pleasefind herewith a oopy U/O.No.PS/F/E/
BAD (PER) 2/96-97/25 dated 11,4.97 &o

Incherge fincg e

m Parliamen tary Secretary,

“tc, along = lth the Rapresentation dated 044,97

frem Shri Clenisnt Sangma, Retired . Youth Co~ordinator, Nehru Yuva
Ku.mciir:u,; Tara and Lts enclosurers in ordginnl for necegmsary action

atl your end az the Incunbent was originally appointed by your

D opartrant,

This Department is not dealing with any estahlighe

ment matter, fts function s only to lssue No Ohjection Cartdfi-

. cate to Local Exporters asnd other gllied subjects,

Ericloged ie Ag above,

/

Under Bacretary to thg Govt, of
Trade (Including Border Tradae) D

‘q// Suseo
Memo No,TREDE.G/93/170wa - D¢,
Copy for Information to 1

epartment,

Shillong, the 9th May, 1997,

“The Clenent Sangma, Retired Youth Oo-ordinator,mxhru
Yuva Kendra, Tura West Garo Hillsg, Meghal aya, 794002, '

By ox@m?

Under Secretary to the ‘GO’- ], Cf Ma

ghalaya,;
Trade (Includi_nq Border Trade) Department,
(w{lllk‘.'«',-L_‘clg” boeae
S TR
(1% "1
' L

,g{\wft;\
m W@

‘ SRPEEN S g o | gt ine o o Surap - paswm
Bl T R -

P N PR

-

— 9. Aww@wﬁ%-k B\

Meghal aya, = -
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”

I ‘would 1like t0 draw your kind attention to the
ﬁ Emvzwanntation ©f 8hri Cloment Sangma, who served as Youth

Tura and ratirod Irom sorvice

f‘ mr your kind inrormation. . :
ey till today Shri Clement Sangma has
-8 pension & pensionary benefits lue to some pro-
with initiel pay IiXation.

:wﬁg- Unxortunntely.
- aoﬁ rwoeivod hi
u.hlmwm relatad

Shri Clement Sangma 18 to get his pension and
@gngg@ry bonefits from the Minlstry of Human Regource
‘mdﬂgﬁmant.“nepartmant of Youth Affairs & Sports in view of
wﬁy@ﬁv@m‘court Judgoment, 1995 upholding the decree given by CAT
@ﬁég?&t,the Departgent of Youth Affairs & S8porta in ‘SLP No.

. The Ministry of HRD, YOuth Arrairn & Sports vide
Lw" gmmr No.’ F.No. A.19011/66/79
}ngga {60Py. of which i encloaed)

t naoanaary duouments for nottlemont of ‘him pension,
g - Pron records, it ip clesr

t Shr1 Clement Sangma
¥ 'appointed an Inepeotor og B

order Trmde in the
/- vide NO.HPT. 93/72/33

!J
M-r"

f=C@f@&;%be 3rd November, 1972 of H

‘ﬁAf@@pV 0f ‘the order 18 englosed. tar, in 1973, on deputation
_j?ﬂVW@é appointed as Youth Coordfnator, NYK, Tura end served in
.5? post t411 he reached the/age or Superannuation on 31,12,1990

000000.--02/"’

- . Vit
f ),‘l i . -
(,,6"‘(’ ' ' '};l' J ;ryln‘ f .

opy of hinp reprnbentation is’ eﬁclosed h@ruwith

-YS.I dated the 15th APTil,
have reaquested the petitionmr

(Pessport & Jalls)Dapartment .
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Binow then hoe has hems struggling £or his ponanion and
ponzionary benofit¢sc 4in vailn. It has beon asoertained from hin ti
tnat, his pay Lixatlon in the post where ho was initially appoin’
45 ¢0 bo Intimated to Governmont of India. There will be no

- £inancdol implication for tho State Government as his pencion and
pepnionary benefits are to ba glven by Ministry of liwmn Rosourcn
Rovoloynanﬁ Depnrﬁment of Youth Affairs & Sports.

' I would, therefore, requast you to kindly use your
" [9od officea 0 s0lva Plement Sangma's problem & intimate his initinl

¢ pay fixation.

VL%h ragards,

[ ad

(c -

,mmiJ.%mmm.Im..
#043. Chiof Beacrataory,
L/6: Beoma (Passport & Jalla)
Dapartncat.
Shd LlOﬂgo

Yours ’

f:;wmy

( 3. Chattsrjee )



